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In the matter of:

Luciano Joao Fern es

@ Luis Joao F es

V/s
Goa Coastal Zone

and Anr.

BEFORE

TRIBUNAT

National, resident

Member Secretary,

Authority (GCZMA),

most respectfully sta

TIONAT GRTEN

BENCH) AT PUNE

al No. 56lZOtg (WZl

.........Appellant

Authority

.....Respondents

South Goa, the

Zone Management

dent No. t herein

anagem

,Y ON BEHALF-OF GOA
COAST

MAY IT

I, Mr. Johnson y Fernand Son of Germano
Herculano Fernand aged a ut 44 years, Indian

HON'BLE

zo

Curcho

oa Coas

the Res

and subm t as under: -

1. I say that I am

Goa Coastal Zon

the Respondent

authorized to file

sently t Member Secretary,

Manageme t Authority (GCZMA),

o. t her

present

n. I say that I am

(RESPONDENT NO. 1)

vit.
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2.

3.

I say that I
Appeai fited

understood

I say that the

bearing No

1917313049

demolition of s
13014 of Vil1

(hereinafter refr

the sake of b

I say that the A

law. I say that
Honble Tribuna

observed

shacks/huts/co

issuance recon

by local authori
even the Inspec

has clearly not

kitchen, bar co

that alleged

relevant to the

erection of t
shacks/ huts/co

obtaining neces

GCZMA in terms

that the Appel

documents only

further coerce i
shacks/ structure

is wholly untenab

4.

ha e perused a copy of the
the Appellant; and have

ctures

Morjim,

to as

by

the

captioned

read and
ontents thereof.

t Appeal challenges the Order
ccz\rA / N / LLLE_COMPL / 18_

dated 18 I 02 I 20 19 directing
in proprerty bearing No.

Pernern Taluka - Goa

the 'Impugned Order, for

I is untenable on facts and in
the Appellant is misleading this
. I say that the authority clearly

erection/operation of
s doesn't contemplate

uction licence to the structures
i.e Village Panchayat. I say that

report of the Expert Members

the existence of shack with
ter on a concrete plinth. I say

struction license is not at all
Appellant's case, in that the
porary seasonal structures I
tages are permissible only after

ry N.O.C/permission from the
f the CRZ Notification. It follows
nt is relying or1 such alleged

to mislead the authority and

to believing tha.t his seasonal

were in fact prior to 1991which

and unsustainable.
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"e/
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B.

5.

6.

10.

11.

12.

rr6 |

C)

P_ia.ra-wise

With respect

l to 4 of th
same are a mat

the facts set out
Memorandum of

r of record.

in Paragraph

Appeal the

With respect t
4 to 10, 18 of
same are of no

to be demolishe

the facts set out in paragraphs

Memorandum of Appeal, the
levance to the structures directed

7 . Contents of
Memorandum

With respect

to 16, I say tha
about the descri

There is absol

structures direct

aragraphs 1 1 and LZ of the
Appeal are a matter of record.

the contents of paragraphs 14
the impugned Order is very clear
tion of the offending structures. I

1 are also clear, in description.

tely no ambiguity about the

say that the Sh w Cause Notice annexed at page
45 of the App

to be demolished.

With respect

Memorandum o

denied. The gro

incorrect and de

With respect to
not get any pro

to Paragraphs 18 of the
Appeal, the contents thereof are

nds raised thereunder are also

Grounds (a), the Appellant does

tion under the CRZ Notification;

With respect

there is no a

Grounds (a) to

biguity about

(e), I say that
the structures

directed to be d olished.

With respect to
that the princip

Grounds (0 to (il, it is denied

were nots of natural justice
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Snir,,nnly .,, i I irnred Before, Mi

at Calangute -
Sr'. No. t64 loaf zo:o

followed , and f
mind .

With respect

untenable in
no permission.

14. With respect

assail the Imp

that are denied.

to reply upon

which speaks

With respect

are a matter of r

16. I state that i
hereinabove, no

in favor of the

dismissed.

77. I state that wha

is true to my o

documents/ rec

respondent to
contents of the

correct.

Solemnly affirnl

This 10th duy,"
...,..

13.

15.

f.hne*@
Vvir s roentifled before me by

-&"C""tA n+s ptr ae6+!-

l"&.ffo
,ddvocalb & Not:

Dare;

Eardez. 6oa

r that there was no application of

to Grounds [i),
t the structures

the same is

have absolutely

gned Order on

I say and submit
e contents of the

relief whatsoever can be

ppellants and the matter

itself.

Paragraph 19 to 2L, the same
rd.

view of whatever is

Grounds (k) to (p) the same

various grounds

that I would like
Impugned Order

stated

granted

may be

ver has been stated herein above

knowledge and based on the
s available with the office of this
hich I have access and the

e which I believe to be true and

August 2020

d bJ P.n Co"d

,at Panaji - Goa
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